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CENTRAL ADWINISTRATIUE TRIBUNAL. 3A8ALPUR BLNCH. 3ABALPUR t

Original Application No. 878 pf tgga

Oabalpur, this the 8th day of 3uly, 2Q03.

Hon'ble Nr. O.C. Uerma, Vice Chairman (Judicial)
Hon'ble dr. Anand Kumar Bhatt, Administrative ^ember

Kauadu Masari Khobragade,
S/o Shri flasaji, aged about 46 years*
R/o Shakti Nagar, Jabalpur APPLICANT

(By Advocate - None)

VERSUS

1. Union of India*
through the Secretary,
ftinistry of Public Grievances
and Pension (Dept. of Personal and Training)
New Delhi

2. Controller General Defence Accounts*
Uest Block V*
R.K. Puram*
New Delhi

3. Controller of Defence Accounts
(an) Ridge Road*
Jabalpur (MP) RESPONDENTS

(By Advocate - Shri P. Shankaran)

ORDER (ORAL)

By Anand Kumar Bhatt, Administrative Wember -

This Original Applica'tion is of 1998 and today

nobody is present on behalf of the applicant. So the

case is being heard as per the provisions of Rule 15(1)

of CAT (Procedure) Rules. The learned counsel for the

respondents was heard and the pleadings of both the

sides have been perused.

2. The relief claimed in this OA is that the

applicant be given the benefit of concession of 5%

applicable to SC/sT candidates as per para 6 of the

circular dated 15/07/1996 (Annexure a/2) and declare

him successful in S.A.S. Patt II examination and

promote him to the next higher post with all consequen

tial benefits.
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3. In the reply filed by the Department of Defence

Accounts it mentions that the SC/ffP candidates appearing

for the said examination sh-ould get the relaxation to

the extent of 5% in individual papers or in aggregate,

which works out to 25 marks in all. The pass mark in

paper V was 60/l50. The applicant secured 45/150 whereas

he should have secured a minimum of 52/150 after

relaxation. Therefore, he could not qualify in the

examination. The learned counsel for the respondents

has also informed that the applicant has been subsequen

tly promoted and this is probably the reason that

nobody is present on behalf of the applicant today and

the rejoinder has also not yet been filed.

4. Accordingly the original Application stands

dismissed. No costs.

(Anand Kumar Bhatt)
AcJninistrative Member

(D.C. Verma)
Vice Chairman (J)
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